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ORDER 

(Appl. for condonation of delay in filing the appeal) 
IA NO. 551 of 2016 

  
 

There is 3 days’ delay in filing this appeal.  In this application, the 

Applicant/Appellant has prayed that delay may be condoned. 
 

We have heard learned counsel for the parties.  It appears from the 

explanation offered by the Appellant that the appellant came to know of the 

impugned order only on 14.06.2016 after perusing the website of the State 

Commission.  Thereafter, the appeal has been filed.  The explanation 
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offered by the appellant is acceptable.   Sufficient cause has been made 

out.  Hence, delay is condoned.  Application is disposed of. 
 

Registry is directed to number the appeal and list the matter for 

admission on  22.05.2017. 
 
 

 
    ( I. J. Kapoor )             ( Justice Ranjana P. Desai )  
Technical Member                  Chairperson 
 
ts/kt 


